LIR No. 3191/17
Dhruv Kumar Mishra vs. M/s Global Care & Development Society

06.08.2020
Present: None for the parties.

The matter is fixed for the evidence of the workman.

But, today, no onc has appeared on behalf of any of the parties

through video conference.

Accordingly, matter stands adjourned for evidence of the

workman.
To come up on 25.01.2021.

Ahlmad 1s directed to send the cop

his order to the

»~qn the official

concerned official of District Court, RADC for upee

website of the District Court.

a{ KUMAR MAT
Presiding Officer Labour Court-1X
oufe Avenue Courts/New Delhi
06.08.2020



LIR ?«10. 3186/16
Mabhipal vs. M/s Welcome Transport Company

06.08.2020

Present: None for the workman.

Sh. Love Kumar, AR for the management.

The matter is fixed for hearing final arguments through video
conference.

But, today, no one has appeared on behalf of workman.

The perusal of previous order reveals that even oOn dated

22.06.2020, the Id. AR for the workman has sought adjournment on the

ground that his file is lying in the Almirah of the Bar Room and this court

had adjourned the matter for today.

Since, today, no one has appear
al opportunity is granted to the workman to

ed on behalf of workman, in the

interest of justice, last and fin

argue on the matter.
To come up On 05.10.2020.

Ahlmad is directed to send the cop

concerned official of District Court, RADC for up

website of the District Court.

(PAWA

Presiding (4
Rouse Xvenue Court
06.08.2020



LIB I_io. 2861/19
Jeivir Singh vs Komalata Interior Designers

r;ﬁdbr*(

06.08.2020
Present: None for the workman.

None for the management.

The matter is fixed for today for service of the managmeent.

Notice issued to the management is not received back.

1o the management

sh notice is ordered to be issued
nt and complete set

Accordingly, fre
e manageme

ddress and whatsapp number of th
thin 10 days from today.

on 07.11.2020 for the servi

on filing of e.mail a
of document by the workman wi

Matter is ordered to be listed

ce of the

managernent.
Ahalmad of this court is directed to send the

cial of District Court, Rouse
fficial website of Delhni District Court.

Avenue Courl

concerned offi

uploading on the ©
WAN KUMAR )
P2 : -LABOUR COURT-IR

PRESIDING OFfICER:
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LIR No. 7158/16
Ram Harl v8 1.G.l.B

06.08.2020

Present: None for the workman.

None for management no.1
Management no.2 is already exparte.

The matter is fixed for today for the evidence of the workman.

behalf of any of the parties through

Today, no one has appeared on
d for evidence of the workman on

video conference. So, the matter stands adjouren

20.01.2021.

Ahalmad of this court is
trict Court, Rouse Avenue Court

concerned official of Dis
uploading on the official website of Dethi District Court.

(PAWAN KUMAR MATTO)
PRES!DING‘OFF!CER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
~ 06.08.2020




LIR No. 9241/16
Abdul Jameel vs. M/s Kumar Brothers Company

06.08.2020
Present: None for the parties.

The matter is fixed for the evidence of the workman.

But today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, matter stands adjourned for evidence of the
workman for 22.01.2021. Workman is directed to file affidavit in the court

one week prior to the next date of hearing and supply advance copy thereof

to the management or it’s AR in similar manner.

Ahlmad is directed to send the cc of this order to the

Presiding Officer Labour Court-I1X
Rouse Avenue Courts/New Delhi
06.08.2020



LID No. 77/18
Shashi Devi vs. M/s Jain Narrow Fabrics

06.08.2020
Present: None for the parties.

The matter is fixed for the evidence of the workwoman.

But, today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter stands adjourned for evidence of the

workwoman.
To come up on 27.01.2021. Q
/ this/ order to the

Ahlmad is directed to send the copy of

concerned official of District Court, RADC for uplo 'dud/ on the official

website of the District Court.

(PAWA
Presiding Officer Labour urt-IX
Rouse Avenue¢ Courts/New Delhi

06.08.2020




LIR No. 1495/17

Ashok Kumar Jha vs. M/s Mangla Industries

06.08.2020

Present:  None for the parties.

evidence of the workman.

The matter is fixed for the remaining
chalf of any of the parties

But, today, no one has appeared on b

through video conference.

Accordingly, matter stands adjourned for remaining evidence

of the workman.
To come up On 23.01.2021.
o send the copy

rt, RADC for

of this order 10 the

Ahlmad is directed t
ing on the official

rned official of District Cou

conce

website of the District Court.

Rouse AV

06.08.2020

= A
o gty



LIR No. 1494/17
Sailash Jha vs. M/s Mangla Industries

06.08.2020

Present:  None for the parties.

The matter is fixed for the remaining evidence of the workman.

But, today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, matter stands adjourned for remaining evidence

of the workman.
To come up On 23.01.2021.

Ahlmad is directed to send the copy
cial of District Court, RADC for up

concerned offi
website of the District Court.



LID No. 74/17
Ram Dulare vs. M/s Vishal Enterprises

06.08.2020
Present:  None for the parties.
The matter is fixed for consideration on the application filed by
the management.
on behalf of any the parties

But today, no one has appeared

through video conference.

So, the matter e listed for the same purpose on

is ordered t0 b

07.10.2020.
Ahimad

d official of District C

is directed to send the copy P

ourt, RADC for up

concerne

website of the District Court.

Presiding U
Rouse Avenue Court
06.08.2020




LIR No. 1897/19
Munni Devi vs. M/s Richmondd Global School & Ors.

06.08.2020

Present: None for the workman.
None for the managements.

plication filed by

The matter is fixed for consideration on the ap

the management nO 2,

But today, no of any of the parties

one has appeared on behalf

through video conference.

Accordingly, matter for the same purpose on

stands adjourned

08.'10.2020.
Ahim
jal of District Court,

ad is directed 1O send the copy of
RADC for up oadig on the ©

7=

AXRMATTO)

Presiding Officer Labour C ourt-1X
Rouse Avenuc Courts/New Delhi
06.08.2020

concerned offic

website of the District Court.

(PAWAN



LCA No. 536/16
Gobind Mani vs. M/s Kasha Paradox

06.08.2020
Present: None for the parties.

The matter is fixed for the evidence of the management.

But, today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter stands adjourned for evidence of the

management.
To come up on 20.01.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for u ing on the official

website of the District Court.

(PAWAN'KUMAR MATTO)

Presiding Officer Labour ourt-1X

Rouse Avenue Courts/New Delhi
06.08.2020




LIR No. 9246/16
Charan Singh vs. M/s Kumar Brothers Company

06.08.2020
Present: None for the parties.
The matter is fixed for the evidence of the workman.
But today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly,
021. Workman is directed to file

matter stands adjourned for evidence of the

workman for 22.01.2 affidavit in the court
one week prior to the next date of hearing and supply advance copy thereof

AR in similar manner.
cted to send the copy of

Court, RADC for u loadi

to the management or its
Ahlmad is dire

med official of District

this order to the

conce
website of the District Court.



LIR No. 1920/19
Babli vs M/s Mothers Pride

06.08.2020
Present: None for the parties.

The matter is fixed for today for filing of rejoinder and also for
framing of issues, but today, no one has appeared on behalf of any of the parties
through video conference, in view of spreading of the pandemic COVID-19.

Since, no rejoinder has yet been filed, accordin
to be listed on 11.09.2020 for filing of rejoinder and framing of is

gly, matter is ordered

Ahalmad of this court is directed to send the
concemed official of District Court, Rouse Avenue Court A
uploading on the official website of Delhi District Court.

opy of this order to the
omplex, New Delhi for

(PAWAN KUMAR MATTO)
PRESIDING OFFICER;LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020




LIR No. 5298/16
Tejpal Singh vs. The Chief District Medical Officer North West & Ors

06.08.2020

Present: None for the workman.

None for the management no.1, 2 and 3.

As per the record, the opportunity of the workman to serve the

management No.4 is atready closed.

None for the management no.5S.

The matter is fixed for the evidence of the managements.

But, today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, matter stands adjourned for evidence of the
managements. Managements are directed to file affidavits of the witnesses

one week prior t0 the next date of hearing and supply advance COpy thereof
to the workman Of his AR in similar manner.

To come up on 18.01.2021.
Ahimad is directed to send the copy Of 0P order to the

concerned official of District Court, RADC for uploj

website of ihe District Court.

Rouse Avenue Courts/New Delhi
06.08.2020




LI_R No. 2853/19
Rinku Yadav vs M/s Happy Acoustics Pvt.Ltd.

06.08.2020
Present: None for the workman.

ok The matter is fixed for today for filing of the statement of claim by the
: an and also for appearance of the workman, but today, no one has appeared on
ehalf of the workman through video conference, in view of spreading of the pandemic

COVID-19.

Court notice to the workman is ordred to be issued on his whatsapp

number for the next date of hearing.

Matter stands adjourned for appearance of the workman and also for

filing of statement of claim on 06.11.2020.

Ahalmad of this court is directed to send t
ict Court, Rouse Avenue Court

cerned official of Distr
psite of Delhi District Court.

con
official we

uploading ©on the

(PAWAN'K MATTO)
PRESIDING OFFIC ER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
/" 06.08.2020




LIR No. 7166/16
Sughriv Pandey vs. Global Sales Pvt. Ltd.

06.08.2020

Present: None for the parties.

for 08.04.2020 for the evidence of

The matter was earlier fixed
the

the management and also for payment of cost by the management 10

workman.
aken up in

But, on dated 08.04.2020, the matter could not be t

view of spreading of Covid 19.

Today, no one has appeare any of the parties

d on behalf of

through video conference.

Accordingly, matter
ement 1S directed to file

for payment of cost. Manag
next date of hearing and

stands adjourned for evidence of the

management and also

affidavits of the witnesses one week prior to the

ereof to the workman of his AR in similar manner.

supply advance copy th
To come up

Ahimad is

cerned official of Distr
te of the District Court.

on 20.01.2021.
directed to0 send the copy

con ict Court, RADC for

websi



LIR No. 8198/16
Irshad vs M/s King Dorian Export

06.08.2020
Present. None for the parties.

The matter is fixed for today for evidence of the workman, but today,

no one has appeared on behalf of any of the parties through video conference, in view

of spreading of the pandemic COVID-1 a,

matter is ordered to be listed on 21.01.2024 for evidence

e affidavits of the witness in the court one
d supply advance copy thereof to the

Accordingly,
of the workman. Workman is directed to file th
week prior to the next date of hearing an
ts AR in similar manner.

management or i
py of this order to the

Ahalmad of this court is directed 10 send the

concerned official of District Court, Rouse Avenue Cou
uploading on the official website of Delni District Court.

KR MATTO)
LABOUR COURT-IX

5, NEW DELHI

(PAWAN KU
PRESIDING OFFICER:

ROUSE AVENUE COURT
06.08.2020



LIR No. 2866/17
Chatar Bhuj Singh vs. M/s Power Industries

06.08.2020

Present: None for the workman.
Sh. Devesh Ratan, AR for the management.

The matter is fixed for the evidence of the workman.

But, today, no one has appeared on behalf of the workman

through video conference.

Accordingly, matter
an is directed 10 file affidavit in the court one week prior

stands adjourned for evidence of the

workman. Workm

to the next date of hearing and supply advance copy thereof to the

management Of its AR.
To come up on 25.01.2021.

Ahlmad 1S directed tO send th
District Court, RADC

concerned official of

website of the District Court.

(PAWADA
presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
06.08.2020



LCA No. 32/19

Neeraj Aror '
) a vs. M/s Vaibhav Khanna Director Srijan Publisher Pvt. Ltd

06.08.2020

None for the parties.

Present.
q the application

The matter is fixed for hearing arguments 0

under Order
of any of the parties

e on

onference.
. ¢ the same€ purpos

through video ©
So, th




LIR No. 2698/19
Parmanand vs M/s M.G.Pvt.Ltd (Action Shoes Group )

06.08.2020

Present: None for the workman.
Sh. Ankit Parashar AR of the management no.1. (enrl. no.
D 1892/2016, off. Add: Flat no. 3D, Girdhar Apartment, 28,

Firozshah Road, New Delhi)
None for the management no.2.

The matter is fixed for today for services of the managements.

The notices issued to the managements are not received back, but
today, Sh. Ankit Parashar, AR of the management nc.1 has appeared through video

conference and he has sent letter of authority through e.mail and submitted that he will
file the letter of authority in original along with the written statement on the next date of

hearing.

Today, no one has appeared on behalf of the workman and

management no.2 through video conference.

This court has asked the Id. AR for the management no.1, as to
whether, he has any e.mail address or whatsapp number of the management no.2. On
this, he has told to the court that he will send the address and whatsapp number of the

management no.2 on the e.mail address of the court.

notices to the management no.2 are ordered to be

Accordingly,
e management no.2, as to be

issued on the e.mail address and whatsapp number of th
given by the management no.2, for the next date of hearing.

Accordingly, matter stands adjourned
the written statement by the mana

for service of the management
no.2 and also for filing gement no.1 on 05.11.2020.
Ahaimad of this court is directed to send the

concerned official of District Court, Rouse Avenue Court
uploading on the official website of Delhi District Court.

e I/ V
ﬂgl
(PAWAN KUMAR MATTO)
FRESlD'IHG 0FF|CER'.LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020

opy of this order 10 the




LIR No. 801/17
Arvind Singh vs. M/s R.N. Polymer & Anr.

06.08.2020

Present:  None for the parties.

ling reply and consideration on the

The matter is fixed for fi
ment

r seeking direction for the manage

application filed by the workman fo

to produce certain documents.

But, today, no one has appeared on behalf of any of the parties

through video conference.

So, matter is ordere the same purpose on

d to be listed for

05.10.2020.
his order tO the

Ahlma

d is directed 10 send the cop

C for uplogding on the official

concerned official of District Court, RAD

website of the District Court.




LIR No. 5308/16
Safiq Ahmed & Ors. vs. M/s Wear Well India

06.08.2020
Present:  None for the parties.

The matter is fixed for hearing final arguments through video

conference.

But today, no one has appeared on behalf of any of the parties

to advance arguments through video conference.
Perusal of last order sheet dated 06 07.2020, reveals that earlier

the court notices Were issued to the AR of the parties and the Ld. AR for the

workman had sought adjournment as he was out of station and the matter

was adjourned for today.
Today, no one has appeared on behalf of any of the parties 10

advance arguments through video conference. In the nterest of justice, last

and final opportunity is granted 0 the parties to argue on the matter on

01.10.2020.

Ahlmad is directed to send the copy 6f s order to the

concerned official of District Court, RADC for uplg

website of the District Court.

{UMAR MATTO)
Presiding Officer Labour Court-1X
Rouse’Avenue Courts/New Delhi
06.08.2020




LIR No. 8196/16
Naseem vs M/s King Dorian Export

06.08.2020

Present: None for the parties.

The matter is fixed for today for evidence of the workman, but today

no one has appeared on behalf of any of the parties through video conference, in view

of spreading of the pandemic CcOVID-19.
ordered to be listed on 24.04.2021 for evidence
of the witness in the court one

dvance CcOpy thereof to the

Accordingly, matter is
man is directed to file the affidavits

of the workman. Work
d supply a

prior to the next date of hearing an
ar manner.

week
management or its AR in simil

Ahalmad of this court is directed to send th
of Distrct Court, Rouse Avenue Court
al website of Delhi District Court.

y of this order to the
mplex, New Delhi for

concerned official
uploading on the offici

ATTO)
OFFlCER:LABOUR COURT-IX

NUE COURTS, NEW DELHI
06.08.2020

PRESIDIN
ROUSE A



LIR No. 3273119
Harish Kumar vs M/s Delhl Cranex Pvt. Ltd.

06.08.2020

Present: None for the workman.

The matter was fixed for 08.04.2020 for the service of the court notice
to the workman. The same is received back with the report served, but, on 08.04.2020,

the matter could not be taken up in view of spreading of covid-19.
Today, no one has appeared on behalf of the workman through video

conference.
Accordingly, court notice to the workman is ordered to be issued on
mber of the workman for the next date of hearing.

e listed on 09.11.2020 for p

the whatsapp nu
e of workman.

Matter is ordered to b

Ahalmad of this court is directed to send the go

Court, Rouse Avenue Court

concerned official of District
te of Delhi District Court.

uploading on the official websi

(PAWAN KUMAR MATTO
PRESIDING OFFICER:LABOUR COURT-X

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LIR No. 8522/16
Ramesh Chand Vs M/s Oorja Agencies

06.08.2020
None for the parties.

s fixed for filing reply
g direct

on the

Present:
and consideration

The matter i
ion for the management

application filed by the workman for seekin
to produce certain do

But, today.

nference.
g ordere

ny of the parties

cuments.
ared on behalf of &

no one has appe

the same purpose on

through video €O

gp, matter 1 d to be tisted for




LIR No. 1433/19
Nanak Chand vs M/s D.K.Steels

06.08.2020
P -
resent: None for the parties.

- ‘ The matter is fixed for today for filing of rejoinder and also for
aming c'ff issues, but today, no one has appeared on behalf of any of the parties
through video conference, in view of spreading of the pandemic COVID-19.

Since, no rejoinder has yet been filed. accordingly, matter is ordered

to be listed on 08.09.2020 for filing of rejoinder and framing of issues.

irected to send the/cop of this order to the
lex, New Delhi for

Ahalmad of this court is d
concerned official of District Court, Rouse Avenue Court
uploading on the official website of Dethi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020




LID No. 402/19
1slamuddin Saift vs. M/s Zydus Healthcare Ltd. & Anr.

06.08.2020

Present. None for the workman.
Sh. Anurag Lakhotia, AR for the management No.l.

Management No.2 is already exparte.

The matter is fixed for filing reply to the application filed by

ection 36 of the ID Act, by the management no.1 and

also for consideration o0 the said application and another application filed

nt no. 1 under Gection 36 of the 1d Act.

by the manageme
ed on behalf of any of the workman

Today, no one has appear

through video conference:
The Ld. AR for the management no.1 seeks time to file reply 10

the said application.

Accordingly, matter stands adjourned for reply 10 the said

application by the management no.l and consideration  Of poth the

applications on 08.1 0.2020.

Ahimad is directed t0 send the cOpp
ourt, RADC for

concerned official of District C

website of the District Court.



LIR No. 9244/16
Akhilesh vs. M/s Kumar Brothers Company

06.08.2020

Present: None for the parties.

The matter is fixed for the evidence of the workman.
But today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter stands adjourned for evidence of the

workman for 22.01.2021. Workman < directed to file affidavit in the court

f hearing and supply advance copy thereof

one week prior to the next date o
to the management or it’s AR in similar manner.

Ahlmad is directed to send the cop
DC for

»f this order to the
ding on the official

concerned official of District Court, RA

website of the District Court.

(PAWAL
Presiding Officer Labo

Rouse Avenue Courts
06.08.2020

New Delhi



LIR No. 5210/16
Jagannath vs. M/s Kapahi Business System

06.08.2020

Present;  None for the parties.

filing reply and consideration on the

The matter is fixed for

application filed by management for seeking amendment.
¢ has appeared on behalf of any of the parties.

Accordingly, matter is ordered to be listed for filing reply and

plication.

But, today, no on

consideration on the said ap
To come up on 01.10.2020.
is directed to send the co

concerned official of

website of the District Court.

(PAWA

Presiding
Rouse Avenue Cou
06.08.2020




LIR No. 3274/19
Ram Milan Singh vs Jal Durga Packaging

06.08.2020

Present: None for the workman.

fixed for 08.04.2020 for the service of the
received back. Accordingly. fresh court
his whatsapp number returnable on

The matter was earlier
court notice to the workman.The same was not
notice is ordered to be issued to the workman on

09.11.2020.

Ahalmad of this court is directed to send the of this order o the

concerned official of District Court, Rouse Avenué Court ¢
e of Delhi District Court.

uploading on the official websit

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



L T VR, —

LIR No. 28683/19
Sudish Ral va New Kalu Store

06.08.2020
Present: None for the workman.
None for the management.

The matter was earlier fixed for 06.05.2020 for the service of the
6.05.2020 is received back

management. The notice issued to the management for 0 e
ew

with the report served, but, on 06.05.2020, the matter could not be taken up in Vi

spreading of covid-19.
ment on

Accordingly, notice is ordered to be issued to the manage
filing of e.mail address and whatsapp address and complete set of documents by the

workman within 10 days from today.

Matter is ordered to be listed on 07.11. 0 for service of the

copy of this order to the
plex, New Delhi for

management.
Ahalmad of this court is directed to send
concerned official of District Court, Rouse Avenue Co
uploading on the official website of Delhi District Court.
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020




LCA No. 906/16
Ram Dayal vs M/s The Foreign Correspondents Club of South Asia

06.08.2020
Present: Sh. Rakesh Kumar Lakra,AR of the workman.
None for the management {management is already

exparte)
The matter is fixed for exparte evidence of the workman, but, today,

id. AR for the workman seeks adjournment on the ground that he could not contact with

the workman.
In view of the request made by the AR of the workman, matter stands

adjourned for exparte evidence of the workman on 20.01.2021.

Ahalmad of this court is directed to send the
of District Court, Rouse Avenue Court

py of this order to the
plex, New Delhi for

concerned official
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATT
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



-
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LID No. 693/19
Babli Devi vs Karnika Garments

06.08.2020

Present: None for the workwoman.

Nane for the management.

rvice of the

The matter was earlier fixed for 06.05.2020 for the se
nt through

management by way of affixation. The report of service of the manageme
#ter could not be taken on

affixation has been received on the process. The ma
06.05.2020, in view of spreading of covid-19.

Today, no one has appeared on behalf of the workman and the

management.
ed to be issued on filing of

Fresh notice to the management is order
of the management by the workwoman within 10

e.mail address or whatsapp number
e maangement are returnable on

days from today. Notices to be issued to th
05.11.2020.

gpy of this order to the

Ahalmad of this court is directed to send th
New Delhi for

of District Court, Rouse Avenue Court g\n\piex

concerned official
website of Delhi District Court.

uploading on the official

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LlR'No. 1438/19
Harish Chander Yadav vs M/s D.K.Steels

06.08.2020
P .
resent: None for the parties.

rejoinder and aiso for

filing of
e parties

behalf of any of th
¢ COVID-19.

matter is ordered

The matter is fixed for today for
but today, no one has appeared on
view of spreading of the pandemi

Since, no rejoinder has yet been filed, accordingly.
20 for filing of rejoinder and framing of issr:n!h’]

Ahaimad of this court is directed to send thg co of this order to the
District Court, Rouse Avenue Court Cophplex, New Delhi for

District Court.

framing of issues,
through video conference, in

to be listed on 08.09.20

concerned official of
uploading on the official website of Delhi

(PAWAN KUMAR MATTO)
PRESIDING (}FF'.CER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020
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LIR No. 3271119

Umesh Das vs M/s rvice PvtLtd.

Krystal Iinteorated Se

06.08.2020

Present: None for the workman.

The matter was fixed for 08.04.2020 for the service of the court notice
an. The same is received back with the report served, but, on 08.04.2020,

ew of spreading of covid-18.

d on pbehaif of the workman
kman is ordered to be issued on the

te of hearing.

to the workm

the matter could not be taken up in vi
through video

Today, no one has appeare

conference. Accordingly, court notice to the wor

sapp number of the workman for the next da

what
ordered to be listed on 07.11 2020 fo

ice of workman.

Matter is
y of this order to the

Ahalmad of this court is directed to send the
plex, New Delhi for

ct Court, Rouse Avenue Court

concerned official of Distri
f Delhi District Court,

uploading on the official website 0

(PAWAN KUMAR MATYO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LID No. 203/18
Amit Kumar vs Shahkumbri JI Export

06.08.2020

Present: None for the warkman.

None for the management
(Management is already exparte)

The matter is fixed for the service of the notice of the application,

filed by the workman to the management.
The notice issued to the management is received back with the report

unserved. Fresh notice of the said application of the workman is ordered to be issued to
the management on filing of e.mail address and whatsapp number of the management

within 10 days.
the same

The matter is ordered to be listed on 04.11.2020 for

purpose.
of this order to the

Ahalmad of this court is directed to send theg co
ue Court plex, ;New Delhi for

concerned official of District Court, Rouse Aven
uploading on the official website of Delhi District Court.

(PAWAN K ATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LIR No. 8541/16
Sunil Rai vs M/s Blue Dart Express Ltd.

06.08.2020

P .
resent: None for the workman.

Ms. Raavi Birbal, AR of the management.

o The matter is fixed for filing the amendment application by the
man, bUF tOfiay, no one has appeared on behalf of any of the parties through video
conference, in view of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed for the same purpose on
09.09.2020.

hy of this order to the
plex, New Delhi for

Ahalmad of this court is directed to send the
concerned official of District Court, Rouse Avenue Court

(PAWANY
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LIR No. 2852/19
Pramila vs M/s Happy Acoustics Pvt.Ltd.

06.08.2020

Present. None for the workwoman.
ment of claim by the
loday, no one has

in view of spreading

The matter is fixed for today for filing of the state
for appearance of the workwoman, but

workwoman and also
e workwoman through video conference,

appeared on behalf of th
of the pandemic COVID-19.
it notice to the workwoman is

r—

ordred to be issued on BB Ao v

Cou

whatsapp number for the next date of hearing.
arance of the workwoman and also

r stands adjourned for appe

Matte
for filing of statement of claim on 06.11.2020.
Ahalmad of this court is directed to send the cgpY of this order 10 the
Avenue Cou Cgmplex, New Delni for

urt, Rouse

official website of Delhi District Court.

cnncemed official of District Co

uploading on the




LIR No. 3272/19
Vaidnath Dwivedi vs M/s Shahi Export

06.08.2020
None for the workman.

Present:
rvice of the court notice

d for 08.04.2020 for the se
d, but, on 08.04.2020,

The matter was fixe
port serve

to the workman. The same IS received back with the re

the matter could not be taken up in view of spreading of covid-19.
workman through video

d on behalf of the
ed to be issued on the

Today, no one has appeare
rkman is order

otice to the wo

conference. Accordingly, court n
for the next date of hearing.

whatsapp number of the workman
ered to be listed on 07.11.2020

Lervice of workman.

Matter is ord
opy of this order to th

rected to send i
x, New Delhi fi

Ahalmad of this court is di
concerned official of District Court, Rouse Avenue Coury/Gompl
uploading on the official website of Delhi District Court. z

<
(PAWAN KUMAR MATTO)
R:LABOUR COURT-IX

PRESIDING OFFICE
ROUSE AVENUE COURTS, NEW DELHI

06.08.2020




LID No. 46432/08
Mahesh Kumar Sharma vs. Sahara India Pariwar

06.08.2020
Present: None for the parties.

The matter is fixed for arguments on the issue of enquiry.

But today, no one has appeared on behalf of any of the parties

to advance arguments through video conference.
So, the matter is ordered to be listed on 10.09.2020 for the

same purpose.
Ahlmad is directed to send the cop

this order 10 the

concerned official of District Court, RADC for uploaging on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Laboyr Court-1X
Rouse Avenue Courts/New Delhi
06.08.2020



T ——

LIR No. 8194/16

Jabar Singh vs M/s King Dorian Export
06.08.2020

Present: None for the parties.

The matter is fixed for today for evidence of the workman, but today,
h video conference, in view

no one has appeared on pehalf of any of the parties throug
of spreading of the pandemic cOovID-19.
dered 1o be listed on 21 01.2021 for evidence

e affidavits of the witness in the court one
d supply advance copy thereof to the

Accordingly, matter is or

of the workman. Workman is directed to file th
prior to the next date of hearing an
milar manner.

week
management or its AR in si

Ahalmad of this court is dir
ct Court, Rouse Avenue Court

concerned official of Distri
uploading on the official website of Delhi District Court.

ected to send the copy of this order to the
plex, New Delhi for

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURTAX
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



I\}IR No. 2854/19
ijay Kuma
r vs Mi/s Happy Acoustics Pvt.Ltd.

06.08.2020
Present:
None for the workman,

Them '
atter is fixed for today for filing of the statement of claim by the
workman, but today, no one has appeared on

workman and also for appearance of the
in view of spreading of the pandemic

behalf of the workman through video conference

cCOVID-19.
Court nofice to the workman is ordred to be issued on his whatsapp

number for the next date of hearing.
nd also for

Matter stands adjourned for appearance of the workman 2

n 06.11.2020.

court is directed to send the
nue Court

of this order to the

filing of statement of claim ©
ew Delni for

Ahalmad of this
istrict Court, Rouse Ave
Ihi District Court.

co
opplex, N

cial of D

concemed offi
he official website of De

uploading ©n {

K MAYTO)
|CER:LABOUR COURT-X

NEW DELH!I

PAWAN

(
PRESIDING OFF

ROUSE AVENUE COURTS,
06.08.2020



LIR No. 1497/17
Nagendra Jha vs. M/s Mangla Industries

06.08.2020

Present: None for the parties.

evidence of the workman.

The matter is fixed for the
behalf of any of the parties

But, today, no one has appeared on

through video conference.

Accordingly, ¢ evidence of the

matter stands adjourned fo

workman.
To come up on 23.01.2021.

Ahlmad 18 directed to send the copy f thi

concemed official of

website of the District Court.

(PAWA UMARM

Presidin Officer Labour .
Rouse Avenue Courts/New Delhi

06.08.2020




LIR No. 9245/16
Samay Singh vs. M/s Kumar Brothers Company

06.08.2020
Present: None for the parties.

The matter is fixed for the evidence of the workman.

o one has appeared on behalf of any of the parties

But today, n
through video conference.

gly, matter stands adjourned fo
affidavit in the court

Accordin r evidence of the

workman for 22.01 2021. Workman is directed to file
ext date of hearing and supply advance COPY thereof

one week prior to the n
to the management Of it’s AR in similar mannet.
Ahlmad is directed to send the copy@t‘nis order to the

ourt, RADC for u on/the official

concerned official of District C

website of the District Court.

(PAWAY
presiding Officer 1abour Court-1X

Rouse Avenue Courts/New Delhi
06.08.2020



LID No. 22/20
Harsh Kumar vs M/s Arihant Industries

06.08.2020

Present: None for the workman.

The matter was earlier fixed for 08.05.2020 for the service of the
:'T:gment.but. the notice issued to the management for the said date is not received
ack.

Accordingly, fresh notice is ordered to be issued to the management
on filing of e.mail address and whatsapp number of the management and also on filing
of complete set of documents within 10 days from today.

Matter is ordered 1o be listed onN 09.11.2020 for service of

management.

Ahalmad of this court is directed to send th ;Qy of this order to the

concerned official of District Court, Rouse Avenue Court mplex, New Delhi for

uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING O FICGER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020




—

LIR No. 8200/16
Sukhpal Tomar vs M/s King Dorian Export

06.08.2020
Present: None for the parties.

The matter is fixed for today for evidence of the workman, but today,
no one has appeared on behalf of any of the parties through video conference, in view
of spreading of the pandemic cOoViD-19.

Accordingly, matter is ordered to be listed on 21.01.2021 for evidence
of the workman. Workman Is directed to file the affidavits of the witness in the count one
week prior to the next date of hearing and supply advance copy thereof to the

management or its AR in similar manner. q
ected to send the CODY f this order to the

Ahalmad of this court is dir J
concerned official of District Court, Rouse Avenue Court mmex. New Delhi for

uploading on the official website of Delhi District Court.




LIR No. 3275/19
Md.Sabudadin vs M/s Jai Rishab Enterprises

06.08.2020
Present: None for the workman.
The matter was fixed for 08.04.2020 for the service of the court

notice to the workman. The same is received back with the report served, but, on

08.04.2020. the matter could not be taken up in view of spreading of covid-19.
Today, no one has appeared on behalf of the workman through video

conference.

Accordingly, court notice to the workman is ordered to be issued on

the whatsapp number of the workman for the next date of hearing.

Matter is ordered to be tisted on 09.11 2020 for servi

ce of workman.

ed to send the copy of this order to the

Ahalmad of this court is direct
mplex, New Delhi for

concerned official of District Court, Rouse Avenue Court
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTOf
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LCA No. 1664/19
Seeta Devi vs Expo Thermocontrols Pvt. Ltd

06.08.2020
Present: None for the workman.

None for the management.

The matter is fixed for today for service of the management, but, the

workman has failed to take steps, SO, the notice is not issued.

Matter stands adjourned for service of the management for

04.11.2020. The workman is directed to file e mail address and whatsapp number of the
management within 10 days from today and on filing of the same, the notice is ordered

to be issued to the mangement for the next date of hearing.
- copl of this order to the
plex, New Delhi for

(PAWAN KUMAR MATTO)
ORESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020

Ahaimad of this court is directed to send t
concerned official of District Court, Rouse Avenue Court
uploading on the official website of Delhi District Court.




LID No. 76/18
Raj Kumari vs. M/s Jain Narrow Fabrics

06.08.2020
Present: ~ None for the parties.

The matter is fixed for the evidence of the workwoman.

But, today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, matter stands adjourned for evidence of the

workwoman.
To come up on 27.01.2021.

Ahlmad is directed to send the copy
cial of District Court, RADC for Upfos fing oY

AL

(PAWAN KUMAR M#
Presiding Officer Labour £0

Rouse Avenue Courts/New
06.08.2020

concerned offi
website of the District Court.

urt-1X
Delhi



LIR N0.1919/19
Kamlesh vs M/s Mothers Pride

06.08.2020

Present. None for the parties.

ling of rejoinder and also for

for today for fi
behalf of any of the parties

appeared On
g of the pandemic covID-19.

The matter is fixed
oday, no one has

framing of issues, but t
of spreadin

through video conference, in view
yet been filed, accordingly, matter is ordered

Since, no rejoinder has
der and framing of issum

d on 11.09.2020 for filing of rejoin .
of this order t0 the

to be liste
Dpy

Ahalmad of this court is directed to send the
Court, RoOuUSe Avenue Court Cﬁ)

te of Delhi District Court.

ex, New Delhi for

d official of District

concerne
websi

uploading on the official

(PAWAN K

PRESIDING OFFICER:
ROUSE AVENUE COURTS, NEW DELH!
06.



o
i

| ﬁ‘%@

LIR No. 5299/16
Sandeep vs. The Chief District Medical Officer North West & Ors.

06.08.2020

Present:  None for the workman.
None for the management no.1,2 and 3.
As per the record, the opportunity of the workman to serve the

management No.4 1s already closed.
None for the management no.5.

The matter is fixed for the evidence of the managements.

But, today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter stands adjourned for evidence of the

managements. Managements are directed to file affidavits of the witnesses

one week prior 10 the next date of hearing and supply advance copy thereof
to the workman 0T his AR in similar mannet.

To come up on 18.01.2021.
end the co of /this order to the

Ahlmad is directed to s
concerned official of District Court, RADC

website of the District Court.

presidifig Officer Lab
Rouse Avenue Courts/New Dethi
06.08.2020



L¥2 Mo. 2850/19
Li=hz Devi vs Mis Happy Acoustics Pvt.Ltd.

(A,0n 2020
P;*_sﬁant: None for the workwoman.

The matter is fixed for today for filing of the statement of claim by the

workwoman and also for appearance of the workwoman, but today, no one has

appeared on behalf of the workwoman through video conference, in view of spreading

of the pandemic cOoVID-18.
P—
Court notice to the workwoman is ordred to be issued on M ALY
whatsapp number for the next date of hearing.

Matter stands adjourned for appearance of the workwoman and also

for filing of statement of claim on 06.11.2020.
he copy of this order to the

Ahalmad of this court is directed 10 send t
lex, New Delhi for

f District Court, Rouse Avenue Court L0

concerned official ©
| website of Delhi District Court.

uploading on the officia

(PAWAN KUMAR MA

; TT0)
PRESIDIN_G/OFFICER:LABOUR COURTAX

ROUSE AVENUE COURTS, NEW DELHI
/ 06.08.2020



LIR No. 111/17
Neetu Narang vs. M/s On-Dot Couriers & Cargo Ltd.

06.08.2020

Workwoman in person through video conference.
Sh. M.N. Singh, AR for the workwoman.

None for the management.

Present:

The matter is fixed for hearing final arguments through video

conference.
Today, no one has appeared on behalf of management through

for hearing final

video conference.
Accordingly, matte

arguments.

To come up on 05.10.2020.

concerned official
website of the District Court.




LIR No. 1436/19
Rajesh Kumar vs M/s D.K.Steels

06.08.2020
Pr :
esent: None for the parties.

frarn ‘ The matter is fixed for today for filing of rejoinder and also for
raming O_f issues, but today, no one has appeared on behalf of any of the parties
through video conference, in view of spreading of the pandemic COVID-19.

Since, no rejoinder has yet been filed. accordingly, matter is ordered
to be listed on 08.09.2020 for filing of rejoinder and framing of issues

Ahalmad of this court is directed to send the
concerned official of District Court, Rouse Avenue Court C
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LIR No. 8199/16
Kuldeep vs M/s King Dorian Export

06.08.2020
Present: None for the parties.

The matter is fixed for today for evidence of the workman, but today,
no one has appeared on behalf of any of the parties through video conference, in view

of spreading of the pandemic COVID-19.

Accordingly, matter is ordered to be listed on 21.01.2021 for evidence
e affidavits of the witness in the court one

of the workman. Workman is directed to file th
of to the

week prior to the next date of hearing and supply advance copy there
management or its AR in similar manner.
Ahalmad of this court is directed to send

ed official of District Court, Rouse Avenue Cou
f Delhi District Court.

copy of this order 10 the
Zomplex, New Delhi for

concern
uploading on the official website ©

>

(PAWAN KUM? o)
PRESIDI OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
/ 06.08.2020




L{C No. 214/18
a1 xesh Chandra vs Shahkumbri Ji Export

06.28.2020
Py .
r rg.-ent. None for the workman.
- None for the management
(Management is already exparte)

The matter is fixed for the service of the notice of the application,
filed by the workman to the management.

The notice issued to the management is received back with the report

unserved. Fresh notice of the said application of the workman is ordered to be issued to
the management on filing of e.mail address and whatsapp number of the management

within 10 days.

The matter is ordered to be listed on 04.11.2020 for the same

purpose.

Ahalmad of this court is directed to send the copy of this order to the

wict Court, Rouse Avenue Court/ Cemplex, New Delhi for

concerned official of Dis
S

uploading on the official website of Delhi District Court.

x

(PAWAN 0)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



II;IR No. 1917/19
rem vs M/s Mothers Pride

06.08.2020

Present:
t None for the parties.

S of | The matter is fixed for today for filing of rejoinder and also for
i g 0. issues, but today, no one has appeared on behalf of any of the parties
rough video conference, in view of spreading of the pandemic COVID-19.

Since, no rejoinder has yet been filed, accordingly, matter is ordered
to be listed on 11.09.2020 for filing of rejoinder and framing offissu

py of this order to the
omplex, New Delhi for

Ahalmad of this court is directed to send the
concerned official of District Court, Rouse Avenue Cou
uploading on the official website of Delhi District Court.

( N RUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE/AVENUE COURTS, NEW DELHI

4 06.08.2020




LIR No. 1918/19
Seema vs M/s Mothers Pride

06.08.2020
Present: None for the parties.

today for filing of rejoinder and also for

The matter is fixed for
of any of the parties

framing of issues, but today, no one has appeared on behalf
through video conference, in view of spreading of the pandemic COVID-19.
d, accordin/gly. matter is ordered

Since, no rejoinder has yet been file
issyes.

to be listed on 11.09.2020 for filing of rejoinder and framing of

Ahalmad of this court is dire
Court, Rouse Avenue Court
of Delhi District Court.

cled to send the COp of this order to the
pimplex, New Delhi for

concerned official of District
uploading on the official website

MATTCO

(PAWAN HUMAR
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
06.08.2020




"3'353 .
it -:__-IR No. 2697/19
¢ anjay Kumar vs M/s M.G.Pvt Ltd. ( Action Shoe Group )

~+;.08.2020

oo, .

“resent: None for the workman.
Sh. Ankit Parashar AR of the management no.1. (Enrl. no.
D 1892/2016, off. Add: Flat no. 3D, Girdhar Apartment, 28,

Firozshah Road, New Delhi)
None for the management no.2.

The matter Is fixed for today for services of the managements.

tﬁday S A P:ha notices issued to the managements are not received back, but
. 2N, rashar, AR of the management no. has appeared through video
conference and he has sent letter of authority through e.mail and submitted that he will
file the letter of authority in original along with the written statement on the next date of

hearing.

Today, noc o©one has appeared on pbehalf of the workman and

management no.2 through video conference.
d the id. AR for the management no.1, as to
umber of the management no.2. On

ddress and whatsapp number of the

This court has aske
whether, he has any e.mail address Orf whatsapp n
this. he has told to the court that he will send the a
management no.2 on the e.mail address of the court.

Accordingly, notices to th
ss and whatsapp nu
0.2, for the next date of hearing.

e management no.2 are ordered 10 be

issued on the e.mail addre mber of the management no.2. as to be

given by the management n
ce of the managerment

stands adjourned for servi
0.1 on 05.14.2020.

ment by the management n

cony of this order to the
ew Delhi for

Accordingly, matter
o for filing the written state

d of this court is directed to send t
use Avenue Court Comiplex, N

District Court.

no.2 and als

Ahalma
of District Court, Ro

concerned official
fficial website of Delhi

uploading on the 0

(PA MATTO)
PRESID OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELH!



1D No. 664/19
Lmuksana vs Kamnika Garments

ng.08.2020

rresent. None for the workwoman.

None for the management.

06.05.2020 for the service of the
management through

uld not be taken on

The matter was earlier fixed for
report of service of the

management by way of affixation. The
process. The matter cO

affixation has been received ©on the

06.05.2020, in view of spreading of covid-19.

Today, no oneé has appeared on benalf of the workwoman and the

management.

s ordered to be issued on filing of
rkwoman within 10
are returnable on

Fresh notice 10 the management
p number of the management by the wo

e.mail address orf whatsap
uved to the management

days from today. Notices to be iss
05.11.2020.

Ahalmad of this court is directed to send the £O of this order to the

District Court, Rousé Avenue Court

concerned official of
3| website of Delhi District Courk

uploading onN the offici

(PAWAN MATAO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
S 06.08.2020



LIR No. 1424/19
Shiv Kumar vs Raunak Paper Pvt Ltd.

06.08.2020
Present: None for the workman.

None for the management.

The matter is fixed for filing of the written statement,but today, no

one has appeared on behalf of any of the parties through video conference.

In the interest of justice, last opportunity is granted 10 the Id. AR of the

management 1o file the written statement.

Accordingly, matter is ordered to be listed on 04.09.2020 for filing the

written statement.
Ahalmad of this court is directed to send the ﬁ this order to the
\

f District Court, RoUSE Avenue Court C /hp _ New Delhi for

concerned official © o
hi District Court.

uploading on the official website of Del

(PAWAN K A
PRESIDING oFFtc:ER-.LABUuR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



' Ei.iR No. 1900/19
Sachin Kumar vs M/s Infiniti Retail Ltd.

1%5.08.2020
!f"l.fesent: None for the workman. .

fixed for today for filing of the statement of claim and
no one has appeared on behalf of the

of claim has been filed till date.

The matter is
also for appearance of the workman, but today,
workman through video conference nor statement

In the interest of justice, last opportunity is granted to the workman to

file the statement of claim.

Accordingly, matter stands adjourned for filing of statement of claim

.2020.

and also for appearance of the workman on 04.09

Ahalmad of this court is directed to send the of this order to the

d official of District Court, Rouse Avenue Court

concerne
elhi District Court.

uploading on the official website of D

(PAWAN KUMAR MA 0)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020



LID No. 210/18
Tej Bahadur vs Shahkumbri Ji Export

06.08.2020

Present: None for the workman.

None for the management
(Management is alreadyexparte)

The matter is fixed for the service of the notice of the application,
filed by the workman to the management.

The notice issued to the management is received back with the repont

unserved. Fresh notice of the said application of the workman is ordered to be issued to
the management on filing of e.mail address and whatsapp number of the management

within 10 days.
The matter is ordered to be listed on 04.11.2020 for the same

purpose.

Ahalmad of this court is directed to send thEﬁy of this order to the
concerned official of District Court, Rouse Avenue Court Copplex, New Delhi for
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT
ROUSE AVENUE COURTS, NEW DELHI
06.08.2020

X



LIR No. 2849/19
Shiv Shankar vs M/s Happy Acoustics Pvt.Ltd.

06.08.2020
Present: None for the workman.

The matter is fixed for today for filing of the statement of claim by the
workman and also for appearance of the workman, but today, no one has appeared on
pehalf of the workman through video conference, in view of spreading of the pandemic

COVID-19.
Court notice to the workman is ordred to be issued on his whatsapp
number for the next date of hearing.

Matter stands adjourned for appearance of the workman and also for

filing of statement of claim on 06.11.2020.

Ahalmad of this court is directed to senq\mpy of this order to the
concerned official of District Court, Rouse Avenue Court Gomplex, New Delhi for
]

uploading on the official website of Delhi District Court, i

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-X

ROUSEAVENUE COURTS, NEW DELHI
06.08.2020



LID No. 665/19

Reshma vs Kamika Garme

06.08.2020 nte

Present: None for the workwoman.
None for the management.

The matter was earlier fixed for 06.05.2020 for the service of the

management by way of affixation. The report of service of the management through
affixation has been received on the process. The matter could not be taken on

06.05.2020, in view of spreading of covid-19.

Today, no one has appeared on behalf of the workwoman and the

management.

Fresh notice to the management is ordered to be issued on filing of
e.mail address or whatsapp number of the management by the workwoman within 10
days from today. Notices to be issued 1o the management are returnable on

05.11.2020.

of this order to the

Ahalmad of this court is directed to send th
lex. New Delhi for

concerned official of District Court, Rouse Avenue Cou
uploading on the official website of Dethi District Cou

{PAWAW 0)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELH!
06.08.2020



LIR No. 8197/16
Sattar Ahmed Khan vs M/s King Dorian Export

06.08.2020
Present: None for the parties.

The matter is fixed for today for evidence of the workman, but today,

no one has appeared on behalf of any of the parties through video conference, in view

of spreading of the pandemic COVID-18.

Accordingly, matter is ordered to be listed on 21 ,01.2021 for evidence

of the workman. Workman is directed 1o file the affidavits of the witness in the court one
week prior to the next date of hearing and supply advance copy thereof to the

management or its AR in similar manner.

y of this order t0 the

Ahalmad of this court is directed to send the
plex, New Delhi for

District Court, Rouse Avenue Court

concerned official of
te of Delhi District Court.

uploading on the official websi

AR MATTO)
LABOUR COURT-IX

S, NEW DELHI

(PAWAN K
PRESIDING OFFICER:

ROUSE AVENUE COURT
06.08.2020



:ﬂf? A

:HR: No. 2851/19
szajesh Sharma vs M/s Happy Acoustics Pvt.Ltd.

. r6.08.2020
Dresent: None for the workman.

The matter is fixed for today for filing of the statement of claim by the
workman and also for appearance of the workman, but today, no one has appeared on
behalf of the workman through video conference, in view of spreading of the pandemic
COVID-18.

Court notice to the workman is ordred to be issued on his whatsapp

number for the next date of hearing.

Matter stands adjourned for appearance of the workman and also for

filing of statement of claim on 06.11.2020.

y of this order to the

Ahalmad of this court is directed 10 send thf:
mplex, New Delhi for

concerned official of District Court, Rouse Avenue Court/
uploading on the official website of Delhi District Court.

(PAWAN KUMAR MATI/O}
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELH!
06.08.2020
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LIR No. 1588/18
Devi Prasad & Ors. vs. M/s Hindustan Cocacola Bottling North W
est &

Ors.

06.08.2020

Sh. R.S. Nagpal, AR for the workman.

Ms. Manjula Upadhay, AR for the management no.l.
Management no.2 is already exparte.

Sh. M.K. Diwedi, AR for the management No.3.

Present:

The matter is fixed for today for hearing further final

arguments of the Ld. AR for the workman.

The Ld. AR of the management No.l has submitted that she

written submissions through her clerk in the court.

has sent the
so told that he has

Ahlmad, who is present in the court has al
anagement No.1.

at the AR of the

of written

received the written submissions of the Ld. AR for the m

Ld. AR for the workman has submitted th

No.l may be directed to supply the copy
t is already 01.35

pply the copy of

management

submissions to him, so, that he may advance arguments.

p.m. The Ld. AR for the management No.1 is directed to su

written submissions to the
Matter stands pa

arguments of the Ld. AR for the w
Ahlmad is directed to
ed official of District Court, RA

AR for the workman.
ssed over till 02.00 pM. for hearing further

orkman.
send the copy ©

DC for uplog

Y order to the
» official

concern
website of the District Court.

Presiding O
Rouse Avenue Courts
06.08.2020




At 02
--—-...-.‘_‘_{_]'_______ P.M
. =

Present:
. Sh.R
Ms. Msa n E?EPJL AR for the workman
padhay, AR for the mar;agemcnt no.l.

an
Sh. &Emg?t 10+ mlreadyexpmee
wedi, AR for the management No.3.
The matt
I s er was passed over till 02.00 PM. for hearing
. AR for the workman and the matter is taken up at

02.00 PM.. b .
i .y ut,
till 02.40, the Ld. AR of the workman did not succeed in

appearing th :
g through video conference in view of some network problem in

the area of the Ld. AR for the workman.

The Ld. ARs for the mana
y as the AR of the workman is not

gements have submitted that matter
able

may be adjourned in some other da

to appear through video conference.
d that she

The Ld. AR for the managem
n submissions to the Ld. AR fo

ent No.l has submitte
r the workman

supplied the cOPY of writte

gh email in the Junch time.
According]y. matter is ordered to be listed on 11.08.2020 for
d. AR for the workman in rebuttal.

rected to send the copy his order to the

t Court, RADC for u

has

throu

hearing arguments of the L

Ahlmad is di
ing on the official

d official of Distric

concerme
District Court.

website of the
(PAWAN KUMAR MA 0)
IX

Presiding Office
Rouse Avenue Courts/New Delhi

06.08.2020



- l--

In DBottling North West & Ors,

LIR No. 1546/18
Rayaz Khan vs. M/s Hindustan Cocaco

06.08.2020
R for the workman.

Sh. R.S. Nagpal, A
R for the management no. 1.

Present:
Ms. Manjula Upadhay, Al
Management no.2 is alrecady exparte.
Sh. M.K. Diwedi, AR for the managemen

for today for hearing further final

t No.3.

The matter is fixed

arguments of the Ld. AR for the workman,
No.! has submitted that she

The Ld. AR of the management
n the court.

has sent the written submissions through her clerk i
rt has also told that he has

Ahlmad, who is present in the cou
AR for the management No.1.

received the written submissions of the Ld.
mitted that the AR of the

Ld. AR for the workman has sub
y the copy of written

It is already 01.35
the copy of

No.l may be directed to suppl

management
so, that he may advance arguments.

submissions to him,
p.m. The Ld. AR for the management No.1 is directed to supply

R for the workman.

written submissions to the A
1 02.00 P.M. for hearing further

Matter stands passed over til

arguments of the Ld. AR for the workman.
Ahlmad is directed to send the copy fof t
C for Il.'ll‘_ on

concerned official of District Court, RAD
website of the District Court.

(PAWAN
Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
06.08.2020




At 02.40 PM. 2

Present: 2111 R.S. 1_\l'agpal, AR for the workman.
s. Manjula Upadhay, AR for the management no 1
Management no.2 is already exparte. -
Sh. M.K. Diwedi, AR for the management No.3.

The matter was passed over till 02.00 PM. for hearing
arguments of the 1.d. AR for the workman and the matter is taken up at
02.00 P.M., but, till 02.40, the Ld. AR of the workman did not succeed in
rk problem in

appearing through video conference in view of some netwo

the area of the Ld. AR for the workman.

The Ld. ARs for the managements have
the workman is not able

submitted that matter

may be adjourned in some other day as the AR of

to appear through video conference.

The Ld. AR for the management No.1 has submitted that she

has supplied the copy of written submissions t0 the Ld. AR for the workman

unch time.

through email in the 1
matter is ordered to be liste

Accordingly, d on 11.08.2020 for

R for the workman in reb
o send the copy ¢ thi¢ order o the
ing on the oft:cial

hearing arguments of the Ld. A

Ahlmad is directed t
al of District Court, RADC for upl

concerned offici
website of the District Court.

MATTO)
Presiding O1hicet Labour Court-1X

Rouse Avenue Courts/New Delhi
" 06.08.2020

(PAWAN



e

!é:IR‘No. 1537/18
anjay vs. M/s Hindustan Cocacola Bottling North West & Ors

06.08.2020

Sh. R.S. Nagpai. AR for the workman.
Ms. Manjula Upadhay, AR {or the management no.1.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

Present:

The matter is fixed for today for hearing further final

ments of the 1.d. AR for the workman.

The Ld. AR of the management
gh her clerk in the court.

the court has also to
agement No.l.

argu
No.l has submitted that she

ent the written gubmissions throu

Ahlmad, who is present in
of the Ld. AR for the man

has submitted that the AR of the
e copy of written

has s
Id that he has

ved the written submissions
1.d. AR for the workman
ement No.l may be directed t© supply th

so, that he

recel

manag
It is already 01335

submissions tO him,
Ld. AR for the manage

may advance arguments.
ment No.1 is directed to supply the copy of

p.m. The
r the workman.

d over till 02.00 PM. for hearing further

Matter stands passe
Ld. AR for the workman.

arguments of the

Ahlmad is directed o0 send the €Of
concerned official of District Court, RADC for n the official
website of the District Court.

(PAWA
Presiding
Rousé Avenue Courts/NEW Delht



At 02,
40 P.M. ailn

Present:
:  Sh
MS‘R!\'E&?UEPIT. AR for the workman.
NG padhay, AR for the management no.1
G g‘tl no.2 is already exparte. -
K. Diwedi, AR for the management No.3.

00 PM. for hearing
taken up at

ceed in

Th
argument e matter was passed over fil 02
n
s of the Ld. AR for the workman and the matter is

02.00 PM i
., but, till 02.40, the Ld. AR of the workman did not SuC
n view of some network problem in

earing through video conference i
ea of the Ld. AR for the workman.

The Ld. ARs for the manageme
ay as the AR of the

app

the ar
itted that matter

nts have subm
workman is not able

may be adjourned in sOME other d

through video confere
The Ld. AR for the management No.1
d the copy of written submissions 10 the

nce.
has submitted that she

to appear
Ld. AR for the workman

has suppli€
through email in the lunch time.
Accordiﬁgly. matter s ordered to be tisted on 11 082020 for
hearing argu ents of the Ld. AR for the workman in rebuttal
Ahlmad i directed 10 send the COPY to the
concerned official of District Court, RADC for u ing on the official
website of the District Court

(PAWAN KUMAR MA 0)

Presiding Office
Rouse Avenue Courts/New Delhi
06.08 2020



]

;IR No. 1533/18
urga P i
ga Prasad vs. M/s Hindustan Cocacola Bottling North West & Ors

06.08.2020

Present: ]Svl[l R.S. }lagpal, AR for the workman.
s. Manjula Upadhay, AR for the management no.1.
Managemer!t no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing arguments of the Ld.
AR for the workman in rebuttal through video conference.
The Ld. AR of the management No.l has submitted that she

has sent the written submissions through her clerk in the court.

Ahlmad, who is present in the court has also told that he has

Ld. AR for the management No.l.
d that the AR of the

received the written submissions of the

Ld. AR for the workman has submitte

management No.l may be directed to supply the cOpY of written

submissions to him, so, that he may 2
already 01.30 p.m. The Ld. AR for the management No.1 is directed to

e copy of written submissions t0

dvance arguments in rebuttal. 1t is

the AR for the workman.

supply th
2 00 P.M. for hearing arguments

Matter stands passed over till 0

of the Ld. AR for the workman in rebuttal.
Ahimad is directed to send the copy ofthis order to th
concerned official of District Court, RADC for u

website of the District Court.

Rouse Avenuc
06.08.2020



At 02.40 PM. 2

Present: 2111 R.S. 1_\l'agpal, AR for the workman.
s. Manjula Upadhay, AR for the management no 1
Management no.2 is already exparte. -
Sh. M.K. Diwedi, AR for the management No.3.

The matter was passed over till 02.00 PM. for hearing
arguments of the 1.d. AR for the workman and the matter is taken up at
02.00 P.M., but, till 02.40, the Ld. AR of the workman did not succeed in
rk problem in

appearing through video conference in view of some netwo

the area of the Ld. AR for the workman.

The Ld. ARs for the managements have
the workman is not able

submitted that matter

may be adjourned in some other day as the AR of

to appear through video conference.

The Ld. AR for the management No.1 has submitted that she

has supplied the copy of written submissions t0 the Ld. AR for the workman

unch time.

through email in the 1
matter is ordered to be liste

Accordingly, d on 11.08.2020 for

R for the workman in reb
o send the copy ¢ thi¢ order o the
ing on the oft:cial

hearing arguments of the Ld. A

Ahlmad is directed t
al of District Court, RADC for upl

concerned offici
website of the District Court.

MATTO)
Presiding O1hicet Labour Court-1X

Rouse Avenue Courts/New Delhi
" 06.08.2020

(PAWAN



LIR No. 1545/18 e

Ram Preet v
s. M/s Hi
s Hindustan Cocacola Bottling North West & Ors

06.08.2020

Present:
irils Rp;,f- Ti\lagpal, AR for the workman.
. Manjula Upadhay, AR for the management no.l.

‘bsnd;nagemeqt no.2 is already exparte.
_M.K. Diwedi, AR for the management No.3.

4 for today for hearing further final

The matter is fixe
arguments of the Ld. AR for the W
The Ld. AR of the manageme

s through her clerk
as also told that he has

esent in the court
s of the Ld. AR for the management No.l.
of the

orkman.

nt No.l has submitted that she

the written submission in the court.

has sent
Ahimad, who is pr

e written submission

received th
ritten

y the copy of W
01.35

ments. 1t 18 already
the copy of

e directed 10 supp!

o him, 80, ¢ may advance argu
Ais directed 10 supply

management No.l may b

for the workman.
g further

00 PM. for hearin

workman.

o send

rt, RADC for Yj 01
-

Ld. AR for the

d is directed 1 the copY

Ahima
rned official of District Cou

conce
of the Distri

website

ct Court.



At02.35 PM. 2

Present: E‘;: R.S. T}Iagpal, AR for the workman.
s. Manjula Upadhay, AR for the management no.l.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter was passed over till 02.00 PM. for hearing
arguments of the Ld. AR for the workman in rebuttal and the matter is taken
up at 02.00 PM,, but, till 02.35, the Ld. AR of the workman did not succeed
in appearing through video conference i view of some network problem in

the area of the Ld. AR for the workman.

The Ld. ARs for the managements have submitted th
the workman is not able

at matter

may be adjoumned in some other day as the AR of

to appear through video conference.
The Ld. AR for the management No.1 has submitted that she

has supplied the copy of written submissions to the Ld. AR for the workman

through email in the lunch time.
Accordingly, matter is ordered to be listed on 11.08.2020 for
uments of the Ld. AR for the workman in rebuttal.

hearing arg
is order to *he

Ahlmad is directed to send the copy

concerned official of

website of the District Court.

(PAWANAHM? A
Presiding Afficer Labour ! ourt-1X
Rous€ Avenue Courts/New Delhi

06.08.2020



LIR No. 1535/18 e

Vinod Rawat vs. M/s Hindustan Cocacola Bottling North West & Ors

06.08.2020

Present: Sh. R.S. T-Qagpa‘l, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.1.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments of the Ld. AR for the workman.
The Ld. AR of the management No.l has submitted that she

has sent the written submissions through her clerk in the court.
Ahlmad, who is present in the court has also told that he has

received the written submissions of the Ld. AR for the management No.l.

Ld. AR for the W
directed 1o supply the cOPY of written

may advance arguments. It s already 01.33

orkman has submitted that the AR of the

management No.l may be

submissions 1O him, so, that he

p.m. The Ld. AR for the management No-1 i directed to supply the copy of

sions to the AR for the workman.

written submis
{ 02.00 P.M. for hearing further

Matter stands passed over til
arguments of the Ld. AR for the workman.
Ahlmad is directed to0 send the copy
Court, RADC for up!

thds order O the

concerned official of District

website of the District Court.

=



At02.35 PM. 2

Present: E‘;: R.S. T}Iagpal, AR for the workman.
s. Manjula Upadhay, AR for the management no.l.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter was passed over till 02.00 PM. for hearing
arguments of the Ld. AR for the workman in rebuttal and the matter is taken
up at 02.00 PM,, but, till 02.35, the Ld. AR of the workman did not succeed
in appearing through video conference i view of some network problem in

the area of the Ld. AR for the workman.

The Ld. ARs for the managements have submitted th
the workman is not able

at matter

may be adjoumned in some other day as the AR of

to appear through video conference.
The Ld. AR for the management No.1 has submitted that she

has supplied the copy of written submissions to the Ld. AR for the workman

through email in the lunch time.
Accordingly, matter is ordered to be listed on 11.08.2020 for
uments of the Ld. AR for the workman in rebuttal.

hearing arg
is order to *he

Ahlmad is directed to send the copy

concerned official of

website of the District Court.

(PAWANAHM? A
Presiding Afficer Labour ! ourt-1X
Rous€ Avenue Courts/New Delhi

06.08.2020



o (A

IﬁlR No. 1534/18
am Ashi i
shish vs. M/s Hindustan Cocacola Bottling North West & Ors

06.08.2020

Present: ;S; R.S. ‘llﬁlagpal. AR for the workman.
Ms. Manjula Upadhay, AR for the management no.1
anagement no.2 is already exparte. '
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments of the Ld. AR for the workman.

The Ld. AR of the management No.l has submitted that she

has sent the written submissions through her clerk in the court.

Ahlmad, who is present in the court has also told that he has

the written submissions of the Ld. AR for the management No.1.

as submitted that the AR of the

supply the cOpy of written
e arguments. 1t s already 01.33

received
Ld. AR for the workman h

No.l may be directed to

him, so, that he may advanc

management

submissions to
p.m. The Ld. AR for the management No.} is di

o the AR for the workman.
41l 02.00 PM. for hearing, further

rected to supply the copy of

written submissions t
Matter stands passed over
ments of the Ld. AR for the workman. )

o send the copy of /thi
#ding on the ofticial

argu
s order to the:

Ahlmad 1is directed t

concerned official of District Court, R

website of the District Court.

Officer .
e Avenue Courts/New Delhi

né 082020



At 02.35 P.M, .

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.1.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

passed over 6l 02.00 PM. for hearing
er is taken

The matter was
R for the workman in rebuttal and the matt

arguments of the Ld. A
an did not succeed

up at 02.00 P.M,, but, till 02.35, the Ld. AR of the workm

in appearing through video conference in view of some network problem in

the area of the Ld. AR for the workman.

The Ld. ARs for the managements hav
£ the workman is not able

e submitted that matter

may be adjourned in some other day as the AR o

to appear through video conference.

The Ld. AR for the management No.1 has submitted that she

has supplied the copy of written submissions to the Ld. AR for the workman

through email in the lunch time.
Accordingly, matter is ordered to be liste

fthe Ld. AR for the workman in re
directed to send the cOpY of/this or
ourt, RADC for u ' n the official

d on 11.08.2020 for

al.

hearing arguments O

Ahlmad (s der to the

concerned official of District C

website of the District Court.



Iﬁfﬁ No. 1531/18
esh Dubey vs, M/s Hindustan Cocacola Bottling North West & Ors.

06.08.2020

Present: Sh. R.S. Nagpal. AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing arguments of the Ld.

AR for the workman in rebuttal through video conference.
The Ld. AR of the management No.l has submitted that she

has sent the written submissions through her clerk in the court.
Ahlmad, who is present in the court has also told that he has

received the written submissions of the Ld. AR for the management No.1.

Ld. AR for the workman has submitted that the AR of the

management No.l may be directed to supply the copy of written

submissions to him, so, that he may advance arguments in rebuttal. It is
already 01.30 p.m. The Ld. AR for the management No.l is directed to

supply the copy of written submissions to the AR for the workman.
Matter stands passed over till 02.00 P.M. for hearing arguments

of the Ld. AR for the workman in rebuttal.
Ahlmad is directed to send the cop

concerned official of District Court, RADC for upl

this order to the

ging on the official

website of the District Court.

Rouse Avenue Courts/New Delhi

NnL Ne YNIN



At 02.40 P.M. e

A e e

‘.3[1. er. I?Iagpal, AR for the workman.
s. Manjula Upadhay, AR for the management no.l.

Management no.2 is already
Sh. M.K. Diwedi, AR for the m

Present:

exparte.
anagement No.3.

till 02.00 PM. for hearing

as passed OVver
matter is taken up at

The matter W
AR for the workman and the

140, the Ld. AR of the workman
w of some n

arguments of the Ld.
did not succeed in

02.00 P.M., but, till 0

appearing through video conference in vie

d. AR for the workman.

etwork problem in

d that matter

the area of the L
s not able

The Ld. ARs for the mana
as the

gements have submitte

may be adjourned in some other day AR of the workman i
gh video conference.
AR for the manag
ybmissions t0 the Ld.

to appear throu
The Ld. ement No.l has submitted that she

the copy of wriften §

AR for the workman

has supplied

through email
Accordingly; matter

nts of the Ld. AR
mad is directed t

al of District Court,

isted on 11.082020 for

in the junch tfime.
1

is ordered 10 be |

hearing argume for the workman in reb
o send the coPY )
concerned offict RADC for UPp

website of the District Court.



LIR No. 1540/18 -l
1sh Mohd. ‘

ohd. vs. M/s Hindustan Cocacola Bottling North West & Ors
06.08.2020 |

Present: Sh. R.S. Nagpal, AR for the workman.

hh:s. Manjula Upadhay, AR for the management no.1.
anagement no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final
arguments of the Ld. AR for the workman.

The Ld. AR of the management No.l has submitted that she

has sent the written submissions through her clerk in the court.

Ahlmad, who is present in the court has also told that he has
received the written submissions of the Ld. AR for the management No.l.

Ld. AR for the workman has submitted that the AR of the
management No.l may be directed to supply the copy of written
submissions to him, SO, that he may advance arguments. It is already 01.35
p.m. The Ld. AR for the management No.l is directed to supply the copy of
written submissions t0 the AR for the workman.

Matter stands passed Over dil 02.00 PM. for hearing further
arguments of the Ld. AR for the workman.

Ahlmad 18 directed 10 send
concerned official of District Court, RADC for up




.

At 02.40 P.M.

Present: Sh. R.S. I'\Iagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter was passed over till 02.00 P.M. for hearing

arguments of the Ld. AR for the workman and the matter is taken up at

02.00 P.M., but, till 02.40, the Ld. AR of the workman did not succeed in

appearing through video conference in view of some network problem in

the area of the Ld. AR for the workman.
The Ld. ARs for the managements have submitted that matter

may be adjourned in some other day as the AR of the workman is not able

to appear through video conference.
The Ld. AR for the management No.1 has submitted that she

has supplied the copy of written submissions to the Ld. AR for the workman

through email in the lunch time.

Accordingly, matter is ordered to be listed on 11.08.2020 for

hearing arguments of the Ld. AR for the workman in t

Ahlmad is directed to send the copy fof
concerned official of District Court, RADC for upfozdin

website of the District Court.

(PAWANKUMAR MAJTO)
Presiding/Officer Labour Court-1X
s/New Delhi

Rouse Avenue Court

Iﬁ Sl 06.08.2020



LIR No. 1532/18 =l

Jai P ;
i Prakash vs. M/s Hindustan Cocacola Bottling North West & Ors.

06.08.2020

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing arguments of the Ld.

AR for the workman in rebuttal through video conference.

The Ld. AR of the management No.1 has submitted that she
has sent the written submissions through her clerk in the court.

Ahlmad, who is present in the court has also told that he has
received the written submissions of the Ld. AR for the management No.1.

Ld. AR for the workman has submitted that the AR of the
management No.l may be directed to supply the copy of written
submissions to him, so, that he may advance arguments in rebuttal. 1t is
ady 01.30 p.m. The Ld. AR for the management No.l is directed to

the AR for the workman.

alre

supply the copy of written submissions t0
Matter stands passed over 11 02.00 PM. for hearing arguments

of the Ld. AR for the workman in rebuttal.
Ahlmad is directed to send the

ncerned official of District Court, RADC {

of this order to the

co floading on the officim

website of the District Court.

pregiding Officer Labour Court-IX
use Avenue Courts/New Delhl &
06.08.2020 a



P .
resent: Sh. R.S. Nagpal, AR for the workman.

Ms. Manjula Upadha
y, AR for the managem
Management no.2 is already exparte. gement no.l.

Sh. M K. Diwedi, AR for the management No.3.

The matter was passed over till 02.00 PM. for hearing
arguments of the Ld. AR for the workman and the matter is taken up at
02.00 P.M., but, till 02.40, the Ld. AR of the workman did not succeed in
appearing through video conference in view of some network problem in
the area of the Ld. AR for the workman.

The Ld. ARs for the managements have submitted that matter
may be adjourned in some other day as the AR of the workman is not able
to appear through video conference.

The Ld. AR for the management No.] has submitted that she

has supplied the copy of written submissions to the Ld. AR for the workman

through email in the lunch time.

Accordingly, matter is or
R for the workman in reb

dered to be listed on 11.08.2020 for

hearing arguments of the Ld. A
Ahlmad 18 directed to send the copy of this

concerned official of District Court, RADC for uplo

website of the District Court.

enue
06.08.2020 ®



LIR No. 1536/18 e
Rakesh Rawat vs. M/s Hindustan Cocacola Bottling North West & Ors.

06.08.2020

Present: Sh. R.S. Il\lagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments of the Ld. AR for the workman.
The Ld. AR of the management No.l has su

sions through her clerk in the court.
the court has also told that he has

bmitted that she

has sent the written submis

Ahlmad, who is present i
issions of the Ld. AR for the management No.l.

received the written subm
d that the AR of the

Ld. AR for the workman has submitte

management No.l may be directed 10 supply the copy of written

he may advance arguments. 1t s already 01.35

submissions 10 him, so, that
gement No.1 is directed to supply the Copy of

p.m. The Ld. AR for the mand

written submissions t0 the AR for the workman.
Matter stands passed OVer till 02.00 PM. for hearing further
arguments of the Ld. AR for the workman.
is order 10 the

s directed 10 send the COPY
ct Court, RADC for upl

Ahlmad i
concerned official of Distri

website of the District Court.
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At 02.40 P.M.

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter was passed over till 02.00 PM. for hearing

arguments of the Ld. AR for the workman and the matter is taken up at

02.00 P.M., but, till 02.40, the Ld. AR of the workman did not succeed in

appearing through video conference in view of some network problem in

the area of the Ld. AR for the workman.
The Ld. ARs for the managements have submitted that matter

may be adjourned in some other day as the AR of the workman is not able

to appear through video conference.
The Ld. AR for the management No.l has submitted that she

has supplied the copy of written submissions to the Ld. AR for the workman

through email in the lunch time.
Accordingly, matter is oOf

arguments of the Ld. AR for the workman in rgtu
Ahlmad is directed to send the copy jof

trict Court, RADC for upjo

dered to be listed on 11.08.2020 for

hearing

concerned official of Dis

website of the District Court.
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élR_ No. 1527/18
uri iwari
nder Tiwarj vs. M/s Hindustan Cocacola Bottling North West & Ors.

06.08.2020

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.1.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing arguments of the Ld.
AR for the workman in rebuttal through video conference.
The Ld. AR of the management No.l has submitted that she

has sent the written submissions through her clerk in the court.
Ahlmad, who is present in the court has also told that he has

received the written submissions of the Ld. AR for the management No.1.

Ld. AR for the workman has submitted that the AR of the
management No.l may be directed to supply the copy of written
submissions to him, so, that he may advance arguments in rebuttal. It is
already 01.30 p.m. The Ld. AR for the management No.l is directed to

supply the copy of written submissions to the AR for the workman.
Matter stands passed over till 02.00 P.M. for hearing arguments

of the Ld. AR for the workman in rebuttal.
Ahlmad is directed to send the cop

concerned official of District Court, RADC for up

this order to the
ng on the official

website of the District Court.
(PAW/
Yo i1/ ~ Presidig Officer Labour Court-IX
- S MBI ( : Rouse Avenue Courts/New Delhi

06.08.2020
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Present:
ent: ‘.;;1 R.S. T'*iagpal. AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.
anagemer}t no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter was passed OVer tll 02.00 PM. for hearing

arguments of the Ld. AR for the workman in rebuttal and the matter is taken

up at 02.00 P.M., but, till 02.35, the Ld. AR of the workman did not succeed

in appearing through video conference in view of some network problem in

the area of the Ld. AR for the workman.

The Ld. ARs for the manag
other day as the AR of the

ements have submitted that matter

may be adjourned in some workman is not able

to appear through video conference.
The Ld. AR for the management No.l h
tten submissions 10 the Ld.

as submitted that she

has supplied the copy of wri AR for the workman

through email in the Junch time.

Accordingly, matter
ments of the Ld. AR for the workman in

is ordered 10 be listed on 11.08.2020 for

hearing argu
Ahlmad 18 directed to S€

concerned official of District Court, RAD

website of the District Court.

(PAW?
Presidin’é, Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
06.08.2020



LIR
No. 1530/13 o

rs.

Present;
Sh. R.S. Nagpal, AR for the workman.

Ms. Manjula U
padhay, AR for the management
Tg’ilanagemer?t no.2 is already exparte. sgement ol
. M.K.. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing arguments of the Ld.
AR for the workman in rebuttal through video conference.

The Ld. AR of the management No.1 has submitted that she
rk in the court.

has sent the written submissions through her cle

Ahlmad, who is present in the court has also told that he has

d. AR for the management No.l.

received the written submissions of the L
s submitted that the AR of the

Ld. AR for the workman ha

management No.l may be directed to supply the copy of written

submissions to him, so, that he may advanc

1.30 p.m. The Ld. AR for the manag

e arguments in rebuttal. It is

already 0 ement No.1 is directed 10

supply the copy
Matter st

of the Ld. AR for the workman in rebuttal.
Ahlmad is directed 0 send the copy

of written submissions to the AR for the workman.

ands passed over il 02.00 P.M. for hearing arguments

concerned official of District Court, RAD

website of the District Court.

06.08.2020



At 02.00 P.M --2-

Present:
nt; rS"}l;i R.S. T_\Jagpal. AR for the workman.
s. Manjula Upadhay, AR for the management no.l.

Management no.2 is already exparte.
Sh. MK. Diwedi, AR for the management No.3.

The matter was passed over tll 02.00 PM. for hearing

arguments of the L.d. AR for the workman in rebuttal.

But, till 02.35, the Ld. AR of the workm
me network problem n

an did not succeed in

appearing through video conference in view of so
the area of the Ld. AR for the workman.

The Ld. ARs for the management
R of the workman is not able

s have submitted that matter

may be adjourned in some other day as the A

to appear through video conference.

The Ld. AR for the management No.1 has submitted that she

has supplied the copy of written submissions to the Ld. AR for the workman

through email in the
Accordingl

lunch time.
y, matter is ordered to be listed on

Ld. AR for the workman in rebuttal.

o send the cop of _}His order to the

4ding on the official
R

11.08.2020 for

hearing arguments of the
Ahlmad is directed 1
official of District Court, RADC for u 19

concerned
website of the District Court.

(PAWA 70)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

06.08.2020



;IR No. 1529/18
anoj .
) Verma vs. M/s Hindustan Cocacola Bottling North West & Ors.

06.08.2020

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing arguments of the Ld.

AR for the workman in rebuttal through video conference.
The Ld. AR of the management No.l has submitted that she

has sent the written submissions through her clerk in the court.
Ahlmad, who is present in the court has also told that he has

received the written submissions of the Ld. AR for the management No.l.

Ld. AR for the workman has submitted that the AR of the

management No.l may be directed to supply the copy of written

submissions to him, so, that he may advance arguments in rebuttal. It is

already 01.30 p.m. The Ld. AR for the management No.1 is directed to

supply the copy of written submissions to the AR for the workman.
Matter stands passed over till 02.00 P.M. for hearing arguments

of the Ld. AR for the workman in rebuttal.
Ahlmad is directed to send the cop

| of District Court, RADC for

his order to the

concerned officia ading on the official

website of the District Court.

(PAWAN KUMARM ATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
06.08.2020



At 0
2.35 P.M. e

Present;
. Sh.
R.S. Nagpal, AR for the workman

MS Man'

A jula Upadh

M ay, AR fo

anagement no.2 is already ;:;:ﬂlzanagemem no.1.

Sh. M. ' ]
K. Diwedi, AR for the management No.3

The
eguments of the Ii‘:‘:; f‘«: j:h::::mz:fr Gll 02.00 PM. for hearing
el | in rebuttal and the matter is taken
' P ., but, till 02.35, the Ld. AR of the workman did not succeed
in appearing through video conference in view of some network problem in
the area of the Ld. AR for the workman.
The Ld. ARs for the managements have submitted that matter

may be adjourned in some other day as the AR of the workman is not able

to appear through video conference.
as submitted that she

The Ld. AR for the management No.l h
has supplied the cOpY of written submissions to the Ld. AR for the workman

through email in the lunch time.

Accordingly, matter s ordered to be listed on 11.08.2020 for

ments of the Ld. AR for the workman {

hearing argu
Ahlmad IS directed to S€

concerned official of District Court, RADC fo

website of the District Court.



